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THE INDIAN FISHERIES (PONDICHERRY
AMENDMENT) ACT, 1365,
(Act No. 18 of 1965)

5th November, 19¢ ..

AN ACT -

to mmend the ndizn Ficheries Act, 1827 iz its applic ation to (F 2
Union territory of Pondicherry.

Preamble

WAEREALS it is expedient to amend the Indicn Fishericz

Act, 1897 (Cer: ral ‘Act IV of 189’) in its arplication t> the Unic: =

territoery of ¥ ondicherry;

BE it ena-ted by “he Legislative Assembly in th2 Sixteent’yr

Yeor ¢f the Ropublic of India as follows :—

1. Short ti Ie, extentand commencemont.—~(1) Th:is Act me-
e called the indian Fisheries {Pondicherry Amen<ment) Ac-,
19€5. ol

(2) It ex ends to the whole of the Union torritory «f
Pondicherry.

(3) It sk 1l come mto ‘orce at once.

2, Amendment of sectmn 6, Central Act IV of 1897 —[:
sub- sectlon (3! of 'section 6 of ‘the Indlan Flshene, Act 1807

{Central Act 7V of 1897) (hereinafter referred to is the saiz
A.Ct)— . ’

(i) after the words “prohitit or regulate”, ‘he worcs
“either perm:anently or for a time or for speci’ed seasons
only” shall be inseried, and
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(ii) for clauce (c), the followmg clause shall ke substi-
S oot Aot o wran Toopres wmapd

tuted. namely —

« AR

*(¢) the dimension and kind of the contnvazy:es o 'be

- used, for taking fish generally or_any specified kix 4 of fish

and the modes of using such contnvances R

3. 'Am.vend'ment of k”SAe.Cti(‘)l’l"é ‘Ce‘n{ral 'Af't IV of I 9. ;Fdr

mb section (4) of section 6 of the said Act the foHr:» ng suh-
section shall be substituted, namely .~

“(4) Such rules may also prohibit all {shing in : y speci-
fied water except under a lease or licence granted b;- ‘Jovern-
ment end in accordance with such con.itions as 12y bhe
specified in such lease or licence”.

4. Insertion of new sub-section (7) to section 6 Central 3
Act IV of 1897.— After sub-section (6) of sczction 6 ¢ the said
Act, the following sub-section shall be insertd, namel, .—

“(7) All rules made under this Act shall, as socr as may
be after they are made, be laid beforec the L=::islative
Assembly of Pondicherry while it is in cession £ a total
period of fourteen days, which may be comprised in on=
session or in two successive sessions, and, if before th: expiry
of the session in which it is so laid or the sassion imv 2diately
following, the Legislative Assembly makes any modification in
the rule or decides that any such rule should not ke made,
that rule shall thereafter have effect onl: in such -aodified
form or be of no effect, as the case may be, so, how:" er, that
any such modification or annuiment sha. be witl: at pre-
judice tc the validity of anything previously dors under
that rule”.
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" 5. Inserfion of new section 8 toj Central Act'ﬁIV of 1897. -
After section 7 of the said Act, the following section shall b2
inserted, namely ;:—

8. Recovery of rents, fees and other moneys payable to
Gevernment.—All rents, fees and other moneys payable to
Government on account of Fishery leases and licances granied
by them riay be recovered in like manner as if the}i were

arrears of land revenue”.
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